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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

*

C.2. 408/93,

N.V.S.Sastry
Ch.Salaiah
VV Sasankan
R.Prasad Rao
CVSE Sarma
V.Subba Rao

Vs

1. The Union of India, Rep.by its
Secretary te the Govt.of Indis,
Ministry of Finance,

New Delhi.

2. The Director General,
Dept. of Telecommunication,
New Delhi,

3. The Chief General Manager,
Telecommunication, AP Circle,
Hyderabad.,

Counsel for the Respondents $ Mr, V.Bhimanna, Addl.CGSC. |

CCRAM:

~h

Dt, of Dechion : 04-11-0¢,

.. Applicants.

.. Respondents,

Counsel for the Applicants : Mr. K.Venkateswszra Rao

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B,S.JAI PARAMESHWAR. : MEMBER {(JUDL.,)
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ORDER

ORAL CRLER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMK.)

Heard Mr.K.Venkateswara Rao, learned counsel for the

applicants and Mr.v.Bhimanna, learned counsel for the respondents,

2. ' fhere are six applicante in this 0a, They‘are working

as Head Cle:kbunaer R=3. 'It is stated for the applicants that all

of them yare having the same scale of pay as that of Juniof_Engineer?
in the Civil Wing of the P&T right from the gays of introduction |
of 2nd Pay Commission, 3rd Pay Commission and 4th Pay Commission
which wéé accepted w.e.f., 1-1-86. Later the pay scale of the

Junior Engineers of the Civil Wing was reviéed ip terms of the

office order No.6=8/87-CSE dated 9-5=91 (Annexure-I). The applicants
in this OA submit that 5¢ their pay scale earlier was equivalent

to that of the Junior Engineg;s; their pay scale alsc should be
revised op par with the pay scale of Junior Engineergs s per the
Annexure-] cirgular. It FR gppears that they have not fileéd any

representation to the respondents in this copnection so far,

3. This 0A i1s filed praying for a declaration that the

applicants herein ,re entitled for higher scale of pay of Rs. 1640~
2900/~ applicable to the Junior Engineers of the P&T Civil Wing

with all consegquential benefits.

4. A reply has been filed in this connection. In page-4
of the reply it is sitzted that the applicants have not ayhausted

the agvailable channels before filing the application. It is further

”stated that the applicants never approached the department on the

above issue. Only recehtly, the department has received certain
representations. In view of what is stated above, the respondents

submit that the application is liable to be rejected *¥*m for not

.Rx¥¥mg availing of the channels open to them to redress their

ogrievanceg.
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5. After introduction of the 4th Pay Commission and
also sft+er the introduction of fhe revised pay scales of the
Junior Engineers ;s per Annexure-=I lot of water had flown. The ’
5th Pay Commissipn has already been commissioned to look into
the péy structure of the Central Government Employeef The 5th
Pay Commission feport ig yet to be submitted. In that context
it will not be in order if some direction is given in this
ek 1 givi- He faies
connection. Aﬁ:sﬁch direction may not be possible to be implemented

5 b
in the fach?xpected,submission of the 5th Pay Commission Report.

6. - In view of what is gtated above, it is preferable
' 11 N
that the applicants}shemidqﬁat-if so advised, may filetsuitable

representationf to the 5th:Pay Commission authorities for considering
their pay scales on par with Junier Engineers cof the Civil Wing of
the P&T agepartment. They can also submit , similar representation .f

A )
to the regpondent authorities for cbnsideration of their case. B
If such é’representations are received, the respondent authorities

may take necessary action either by disposing it of on their own

or referring the same to the 5th Péy Commission.

7. : With the above observations, the OA is disposed of.

(B.S.JAI FPARAMESHWAR) (R. RANGARAJAN)

- —"MEMBER(JUDL.}. 4." & MEMBER (ADMN, ) /4% e
mbe ' i N
Dated : The 04th Sep 1926, fpy.ﬁf?dlhraﬁﬂhs)
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No costs.
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